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Record of Proceedings

The representative of the petitioner submitted that the instant petition is filed for
determination of tariff of 02 Nos. 400 kV line bays at Ranchi 400 kV Sub-station for
Raghunathpur TPS-Ranchi 400 kV D/C transmission line. He submitted that the
associated 400 kV Ranchi-Raghunathpur TPS transmission line is executed by DVC.
The asset covered in the instant petition has been put into commercial operation
matching with the said transmission line of DVC as per the directions of the Commission
in order dated 14.3.2016 in Petition No. 208/TT/2013. He also submitted that all the
information including the reasons for time over-run, sought by the Commission has
already been submitted. He requested to take into consideration the reasons given for
time over-run and allow the tariff as claimed in the petition.
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2.  After hearing the petitioner, the Commission reserved the order in the petition.

By order of the Commission

sd/-
(T. Rout)
Chief (Law)

<

" ROP in Petition No. 162/TT/2018 2



